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1. 

applicant 

as the par 

claimed by 

knd,as suet 

been heard 

bein oeci i  

5ol.i4it for 

1 

These two Original Applications filed by the 

forenamed were taken up together for hearing. 

ies in these cases are common and the reliefs 

the applicant are against the common res-oondants 

for the sake of convenience, -Nh. ne'rt' have 

an by this cam:on judgxtient,  the tTo 	are 

ed/diF---)osed of rccordin:7v. 

In O.A. 116 of 1993 t'-le 	)licant has 

the f oll crinL rel i fs : 	 , 

Tilat the re,. n 07 f Y 	- 	recJ 	t ir t. r- 
fere 71th. ti"  	c,1-14-  on th'-' 
torA- bf 

c: 	 - 	+11 - -W2 + Of 
+ 0  

err- 



ted not to 
Pne pc), 

lerator 
LL 4,A.25 I 

anr, the 
o, my-oi 

s2lary 
Th 14) 

-2- 

Th± th-  order dated 74.9.92 (Ann-7ture -12) yi 
re.nondant 	1-s- 

r . 	r- 	-2..r rer7oncL,..nt ro.5 ry 

• 

4. That, th.erdond 	i antr be d 
deFiLnation Of the alnlic,  
to UT:: -Jost of . .(St,*• 

'OS o.  
dienthe !?ki 

• 

statA, as 

 a.• 
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T7ist in tie grade ol 	 n 

aplict haL 	 a-  :act' -nu:r 	r-- 

He 7:sas i6suea casual labour card bearing no.358 

silo 'ink ni- a casual typist. It iF allege 

-orliing az such at _an,Jur, in the month of Apri 

received Allotment order for Quarter dt.1'-.4.9) 

applicant was designated ms Pretetnr operator 

er referred to A:. /operator), On incuiry by tin 

it ras learnt that he has been redesignated as 

been given temporary rtatus 
	

Voperator w. .f 

oraer no.570-9ig/M3/"7/11/C/2 dt.17.9.P7. 

The case of the epplicant is that 

-ion was changed to his great prejudice without 

any opportunity which is violative of princi-Ae 

justic:. 4e net the Lithoritie7 several time- t 

the saia irreoularity but all weni unheeded and 

rerese:_t:Aion was made by hiL on '.P.c at the 

the inspection made by the 	.(' '  

the Latter -as ,)ending before hi', h-  wac. trans 

_Illahabad. The further case of th a-ydlican' i 

filed representation on 	f 	reRilflrisat 

(1, the 

0 2 (Anne 

low:- 

o T n 

• 

service as typist but instead of •oinT 

have iyass c: the ir.,7)171-led order dt 

relevant portions of which are au ted 

n, tn- 

7 (Annex. 

that while 

1990, he 

Therein th.2 

hereinaft- 

almlicant, 

uch and hp7., 

9.2.85vide 

is designat 

giving him 

of natural  

rectify 

the last 

time cf 

nd,7hile 

erred to 

that 1-17,  

on of hic  

esiciond_nt„ 

t.  



worked as such upto 14.6 

period he was asked to 

not found o be satisfac 

to carry o t the work of 

per day. I is averred t 

casual bas i s so no al)poi 

It is furt er stated t 

typist fr 

worked as 

6. 

applicant 

was given 

12.8.83 to 

asual Voper.  

The further 

came to know 

temporary sta 

representation on 8.8.9 
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use, 

The 	C7,TE/Const., 
t Y' A_le , gad. 

Subj: 
r
Re 
ies 

Reference 

It is civised that.0 
is wor ing falls wi 
anti ni name has al 
list of Ald. Divn. 
Ills turn for screen 
accord4ngly. 

arisAtion of Shri Raj 
tner OpergtoriAllahabo 
your letter 14o0y.CS 

t.23.7.92. 

t.wings in wbicla Sh.R 
in the jurisdiction of 
ady been included in t 
such Shri Das should 

The employee may be 

7bmar Das 

'C/AL0/7,1Ptti 

r 

7DCV.7.1i1D 

epriority 
it for 

informed 

or General-7'anAger. " 6 

theappli- 

iefs. 

filed their 

pplicant 

s workinr- 

And being aggrieved by t 

cant has filed O.A. No. 

5. 	 The respon 

counter affidavit repudi 

and it is tated inter-a 

as tempora status G/o 

Special, N. Railway, All 

said impugned letter, 

6/93 for the above rel 

is have apneared and 

ing the claim of the 

a that the applicant 

for in the office of 

bad and he was initially appoint- 

ed as casual labour by the signal Inspector, _ 

12.8.85 purely on daily c4.ted basis cJ s.15/-per 

pur, an 

day. He 

4.with breaks and dur ng this 

rry out typing, work .a d as he was 

ory in typing work, he was asked 

Gioperator w.e.f. 15.6 84 qs.12/- 

at the applicant was p rely on 

tment letter was is.ue to him. 

the applicant hag. wore ed as casual 

6.84 and from 15.6.8 onwards he 

or. 

e of the respondants is that the 

the month of April 1.9;) that he 

T as q/operator but h- 	his 

and as.suCh the appli 	is 
.0 . 



barred by lim Cation and, on that score, it should be dism-

issed. On all these grounds, it has been sou it to be urged 

that the appl cation is liable to be dismissed as without 

any merit. 

	

7. 	The contention of the'learned counsel for the 

applicant, in pith and substance, is that the applicant was 

initially appointed. as casual typist and has been working 

as such till oday and has acquired the temporary status as 

such and havi worked for more than 9 years Should be regu-

larised on the post of typist and should be allowed all the 

consequential benefits of seniority and arrears of pay. in 

this connecti •n, the learned. counsel drew our attention to 

Annexture A-5 dt.27.1O.84 whereunuer similar cir.l.umstans, 

it was urged, that the respondants had regularib, the sere 

ices of daily.  •age typist working in reservation office at 

New-Delhi. Th- learned counsel further drew our attention 

to the lsbout card no.39827 (annexture A-1) issued by the 

respondents • show that the applicant was initially appoi-

ted as typis . On that basis, it was urged that from the 

own document •  if the respondants, it is proved that the pp ►  

icant was initially appointed to the post of typist snd it 

was further submitted there there were various correspondan 

ces which to •k place between respondent no.5 and 3 which 

would clean show that for the post of typist which was 

lying Vacant on which. the applicant was working steps were 
A or,  

being taken o post one steno and one typist in the office 

of S.S.T.E/W rks/N. 21y.,1(Rnpur. 

	

6. 	 On the contrary, the contention of the lea- 

rned counsel for the respondantr was that the applicant was 

initially ap pointed as P casual daily rated basis and he 

was never ap ointed as typist. It was submitted that while 

working on d ily rated casual labour, he w=as sometimes 

elsploy t o o typing work in respect of which he was foun 

to be 	isfactory and as such he was nTlk'7'd to carry 
T ,' \,) 



carry out the work of G/ope 

he is working as such and h 

(1y/operator, he is also Sala 

from the muster roll produc 

is on the rec•rd. It was f 

cant, on his 	admission 

on April 1990 that he was 

rater, he sh•uld not have 

arTy unstatut r/ represents 

before this ribinw.i withi 

that the app ication is ba 

7. 	 On the cue 

t of the app icant initial 

as G/operate on this iss 

applicant is the labour ca 

ioned as 't ist'. No app 

has been proeuced by him 

appointed him as casual 1 

perusal of the said labou 

is Lentione as regards 

but in the absence of any 

the basis of which the la 

card which is generally f 

employee h self A  cannot 

issue. On half V the 

the several correspondan 

3 and t as regards the p 

..tor w.e.1.15.6.64  and till today 

ving acquired tempora status as 

for that post as it s evident 

d in court, a photo c y thereof 

Cher submitted that if 

came to know for the f the appli-, rst time 1 

s as a/Opel, ven the temporary sta 

sted his time in fili 

ons and could have fi 

time and, therefore, 

ed by limitation. 

ion, as to whether .gh 

was as casual labour 

e, the only document s 

d (Annex.A-1) wherein 

ntment letter of the y 

show that the respon 

our typist or re7u1.?„r 

card, it is true that therein it 

applicant that he is 'typist' 

Drool of the original  s ocument an 

our card was prepared e labour 

lied in by the candida or the 

a conclusive evidence on this 

pplicant, reliance wer- placed on 

s passed on between re pondant no 

ting of permanent typist in 

unnecess- 

ed his case 

t was urged, 

appointme- 

typist or 

own by the 

t was ment- 

ar 1983 

is had 

ost. On 

c)t 

said sectil  

to be work 

that while 

applicant 

ority in 

inspection 

these fac 

of the rasp 

ng and our at 

there was ins' 

d made his c 

is regard w'ni 

report (anne-

and circums 

dants 	th. appli 

ntion was even drawn 

ction of the section 

laint before the ins 

fact is also noted d 

ure-A-3) at paragmph 

ces which emerge fr 

ant was said 

o the fact 

oing on, the 

eating auth- 

in the 

but all 
corr-

For o 



cdrrespondances 

point, accordin 

was appointee 

produced by the 

argument/ a pho 

which is an rec 

dantly clear th 

been given th 

(vide order me 

is also corrobo 

further gets c 

dt.!5.12.88 to 

the applicant, 

as such for tha 

on without any 

r. It is also s 

muster roll pay 

applicant had d 

signature with 

the entire fact 

documents, the 

was throughout 

paid his salary 

roll pay sheets 

9. 	Whe 

vent docments, 

naci accuired th 

erred to be tvpi 

-area. 1l the 

referred to us 

consider to r- 

(annextures 2,3,4,6,7,8,) donot nr 

to our consideration, that the ere 

eesual labour typist. 

the contrary, the original muste d roll 

respondants at the tiiie o` h._ Wiring of the 

copy thereof is substituted in it place 

rd and, on perusal of which, it wou 

t the applicant is a Vonerater an 

tatus of temporary (/onerster 

7?-Sig/CNIVIT/11/0 /2 0,17.4).67) wh 

tea by Annexture TRAeT dt.72.7.91, 

tallized from the muster roll e-e 

4.01.89 which, on perusal, leold s 

signated as G/operater,had drawn h 

period and had even put his signa 

bjection to his being designated a 

gpificant to note, as we have seen 

sheet dt.15.6.86 to 14.7.86 where' 

wn his salary as G/operater and p 

t any objection. Thus, on a consid 

and circumstances flowing from th 

could not be any doubt that the a 

G/operater and was described as s 

wages as such and he had signed t 

which are on record. 

therefore, the applicant, 

sr to, are not apnli eble to 	f 

ye-the 

Meant 

d be abune 

he has 

ch,fact 

and it 

she 

o- that 

s salary 

theree-

G/operatS 

from the 

too the 

t his 

• ration of 

relevant 

venom/It 

ech and 

muster 

the rele- 

s proved to be a G/operater and therein he 

temporary status as such, he can of be decl-

t and his prayer in this regard • nnot be all 

visions to which the learned co'_ -el had 

derine7 the course of argment, ehi h i we donot 

of the 

instant case. ,o crown all, the app 

case of his tr sier, put in his re 

ice.nt had eve in the 

reseniation 	"ore the 
Pr 	• _ 	I 



te. 

-7.- 

act is 

0 vide 

6/93 mher-

sfer from 

ing the 

we are 

s got no 

to be and 

respandants describing himse 

borne out from fs represen 

annexture A-2 to compilation 

ein he has challanged the im 

Allahabad to T pur. 

13. 	In that view of 

conspectus of 'acts and cir 

absolutely clear in our min 

both on facts and law 

is bein,:: disuissec without 

f as G/operater which 

ti on petition dt.19.2 

0.1 of O.A. Case No.5 
4.■••4‘Z■ 

ugned order of his t 
4A. 

e matter and conside 

stances of this case 

that the application 

d as such, is liabl 

f 1993, 

d at Kan- 

pur, his father met with an ccident as a result o which he 

was confined fo bed due to racture. The accident ad occurred 
father of 

on 2.7.91. As the/applicant .as the only care-take of the 

mother of the applicant and s his mother was suff ring from 

diabetics, Ur applicant ha' no option but to move an applic-

ation for his transfer from Kanpur to Allahabad on compassion- 

ate and humanitarian ground before the respondant no:3 and 

the applicant was transfe d from Kanpur to Allahabad vide 

order dt.22.7:91 passed by the respondant no.3 (vide Annex.k-A 

- to the applicationl, and accordir,71v on 13.0.91 a direction 

was issued that the applicant be spared on humanitarian ground 

to join his new place of p ting.(vide Annex.A-4). The anpl- 

11. 	Now, coming ov to his O.I. 7o. 576 

the case of the applic,.nt 	that while he was pos 

is duties at 1lahabad in the office of the 

3 on 3.9.91 aid since then he had been di c 
icant joined 

res,)ondant n 

ging his duties with utmos devotion. 

The forth- case of th H. applicsn 

typist (7n7lish Typis 

lie712aa moved represe 

12. 

11 was alleQ  dly workin7 a 

grads of 950 1500/-(RPF) -- I ! 

his riari ation as 	,.;'fore the qeneral Itr 

was reject 	'ids order dt.?4.9.92 

applicant ha no way alit, 	had filed th,± fl  .A.11  

is tIst 

) in the 

tation for 

(r) N. 

dus 

/93 
• T. 0 • . • 4. 



ti 

0.A.116/93 afo 

listed on 12.2. 

the respondant, 

ining Statusquo 

cerned. It is 

12.2.93 passed 

no.3 along with 

18.2.93 and sin 

It is alleged 

personal work o 

his money in th 

ial duty of th 

It is further a 

ndants 3 and 4 

typist as per d 

they did not ca 

of that the app 

by the impuoled 

that an receipt 

greatly shocked 

hospitalised in 

then he was on 

till the doctor 

13. 

has been allege 

aged, erronious 

no approval of 

applicant has p 

ed by the resp 

directed not to 

on the post of 

davit, and have 

mentioned before this Tribunal whi 

3 for admission and while issuing 

the Hon'ble Tribunal had ordered f 

as regards the work of the appli 

rther averred that the interim ord 

y the Tribunal was served on the 

the copy of the application pr:rs 

e thereafter trouble arose with th 

t the applicant was asked to disc 

the respondant no.4 such as for d 

Bank etc which was neither within 

applicant nor was permissible uncle 

leged that the applicant persuaded 

allow him to do his work in the 

rection of the Hon'ble Tribunal's 

and started harassinT him and in 

leant was transferred from Allaha 

order dt.8.4.93 (Annexture A-9). I 

of the said transfer order, the ap 

and on account of mental tension 

the Northen Rly. 	Departmen 

edical leave and could not resume 

advised. 

the basis of all these material 

that the impugned order of transf 

and with malafide intention and 

h,  recpondant no.2. :). n all these 

y d that the impugned order dt. 

dent no.3 be ouashed and the resp 

interiore with the workin- of the 

ypiet. 

e respondants have filed their co 

.h was" 

otices to 

main ta-

it was con 

r- dated 

spondant 

lly an 

applican 

verge sane 

positing 

the offic 

thR law. 

the resp 

ost of 

rder but 

conseouenc 

d to 7anp 

is said 

acts, it 

r was ills 

t it had 

oInds, the 

.93 pass-

be 

ralicant 

of the appl 

D 

licant wa 

he was 

and sine 

is duities 

denied the alles-ati 

'ter affi- 



case of the respondant inter- lia is that the respon ants 

gave due regard to the court order and the applic nt was 

. allowed to disc rge his duti as Voperater having temporary 

status and that there was no terference in his wor as such. 

It was further veered that t transfer of the appl cant was 
purely on the a inistrative ounds inasmuch as the applica-

nt was a surplu staff at All bad and there was va ancy at 

Kanpur unit and so the appli t was transferred on dminis-

trative grounds and the alle Lions contrary to it a all 

false and cock and bull story. It was further stated that the 

order of transfer passed by respondant no.3 was not ithout 

jurisdiction inasmuch as Dy.Chief Signal R,  TelecoiEunication 

Engineer (Construction) (Resondant no.3) is competent authori-

ty to transfer temporary status staffs within his own unit 

and for that no approval was needed from higher authority and 

in this connection our attention was drawn towards t e clari- 

ficatory letter dt.26.3.93 (Annexture RA-II) which, 	peru- 

sal, supports the averments o the respondants in th s remrd. 

15. On the basi of all these material facts, 

it has been urged on behalf ol the repOndants that 'le order 

of transfer was passed on the 	.inistrative ground d there  

was no malafide intention nor = s it a colourable ems cise of 

the power of the respondant n • 3. It was submitted 	t there 

is no merit in • is case and 	fit to be dismissed. 

16. The •uestion that rises for our conside =tion is 

as to whether t impugned o r of transfer was ille 

whether it was •:ssed with mal fide intention and colourable 

exercise of powe' or whether was on the ground of &anis 

trative exigency ?. 

17. ge have heard a lsarned counsels of the 

parties and also perused the spective pleadings t ther 

with the relevan dos!ument 	sexed therewith and in onsider- 

tion of the lac and cir- - 	noes of the case, we rotice 	1, 

and 

4 



notice, on tae 	1 of the transfer order dt.8.4.93 (innItx.ti-9) 

that the trans per order clearly mentions that the applicant 

who is G/opera 'r with temporary status in the grade of ,cti.950 

-1500 (PPS) is hereby transferred bacK under S.S.T.T.(T)/RBY 

GNB in the pre ent grade and pay with immediate effect. The 

contention of e learned counsel for the applicant was that 

in the transfe order it was not mentioned that the transfc+ 

was done on a inistrative reasons or on the around of public 

policy. If , h wever, the order 	transfer is read in the 

baciceeround of e letter PA-I dt.9!;.9.92 Therelye reouest wat 

made by the Sr Signal 9z Telecommunication veigineer ("or:s), 

,anpur to the affect that the post of 3-/o crater is lying 

vacant since 1 J  and one G/operater be posted, it would obv-

iously be clew. that the impuied order of transfer was pase-

ed in the exig ncy of service and on the administrative rea$-

ons and merely these words are not mentioned in the order of 

transfer that ould not, in our view, make the order insofar- 

to bad in law 

is not repuire 

is on 'adminis 

is an admitted 

ferrable post 

istration, the 

one unit to an 

being an incid 

exigency of se 

(the applicant 

joined the ser 

18. 

seouences of e 

ant was posted at Kanpur unit and on account of his represe 

ntation and c 

grounds, he via transferred to 

1991 and since then he was pod  

r illegal. In every such transfer orders, it 

to be mentioned that the order of transfer 

rative grounds' or'exigency of services. It 

fact that the post of the applicant is trans- 

d according to the reouirement of the admin• 

applicant is liable to be transferred from 

Cher unit in the same department. The transfer 

nce of service and as and when done in the 

vices and administrative reasons, the employee 

could not have any grievances because he has 

ice with all these preconditions. 

oreover, it is ouite clear from the 

nts detailed above that earlier, the applice- 

ideration on compassion and hirnanitn.rian 

ehebad unit in 

re. But when 

p T.0 	 

rar 

post 



,ithin 

quired. 

material 

19. 

on the basis 

that in view 

The learned c se,  for the applican 

of letter dt. .7.9? tAnnex.A-11) and 

of the specific directions contained 

contended 

submitted 

n the said 

ctions 

vide 
d June'92 

ders reg- 
er field 
te/DLI and 
be issued 
is office' 

toff 
sion or 
e so as 
ar 1992-93 
CAO/C. 

to thRt, 

tention 

DT.0 

letter, the respondant no.. could not have given 

the impugned order of transier unless he got an ap 

ere of from the hipter authlity, namely, the Railwa 

(/n perusal of the letter, = notice that the inst 

as as follows: 

ffect to 

royal th- 

• lloard. 

"In reference to '1.e instructions issued 
CAO/e's letter no.9 1 3/1-S&T/Const. dated 
it isadvised that n;,  onwards the office o 
ardintposting and ta • sfer of the staff un 
units re to be i qui: only by Dy.CDO/C/7.1= 
no promo lo A..oc p mamotion of staff shoul 
by the field units w hout the approval or 

CSTT/C has f ther desired that no 
should be taken unde your control from div 
elsewh re without the approval of this offi 
to restrictt your pre nt strength for the 
which lready has-  Al dr-been submitted to 
Office . 

This letter was addressed to all the concerned officials 

including the Dy.CSTVCN. 	Allah bad. In answe 

the learned counsel for the spondants drew our a 

$ 

dt.36.3.93 issued friEd the 

tive Officer of the Northen 

to the letter 

of an employee 

man and in tha 

3 namely Dy.Ch 

-n his compete 

his own units 

We have given 

facts emer6i46 

grounds of the 

ne and are of 

was 1P the nat 

recuir --at of 

exture CA- 

namely Shri L 

letter, it 

of Sign. Tel 

ce to transf 

and for that 

ur anxious c 

from these le 

sequences of 

opinion th, 

re of routine 

administrativ 

Telecamm.7,ngine 

ich was in respect of 

xmikant Tripathy," Temp 

s made clear that resp 

comm.7ngineer (C) is a 

temporary status staf 

rior approval is not r 

sideration to all thes 

ters read together in 

vents, and we are quit 

the hougned order o 

transfer simpliciter 

pp-rounds. 

✓ (Const.. 

transfer 

racy "Tire 

dant no. 

ite withi 

sanomin 

the 

off ice of the Chief Aduinis 

Railway addressed to Dy.Chi 

Northen 	Allahabad, 



The learned counsel for the appl 

or his regu-

a directiOn 

king as such 

from the 

dants, the 

t and they 

deployinr 

ting money 

t ot malafid 

d from 

that because 

larisation an 

to the resp 

for which he 

tribunal whi 

respondant no 

instead of to 

the applicant 

in Bank etc: 

reasons, the 

Allahabad to 

as we have se 

in a transfe 

earlier at 

the cowpassi. 

passed by the 

loyal but now 

reasons aas t 

was was lying 

Ied to be mal 

of the view 

learned couns 

ear to us to 

e applicant had filed n. A.116/9 

the post of %glish Typist and for 

is not to interfere with this wo 

d obtained an order of 'Statusouo 

was personally served on the reap 

3 and 4 were annoyed on this acco 

mg official works from him starte 

in their personal works like depor 

d, therefore, it was urged that o 

plicant was ordered to be transfe 

pur. 

now well established rule of law 

narily interfere with an order of 

rvant is in a transferrable post 

cident of service. It is only whe 

ant is proved to be a malafide on. 

rules or orders, then the Tribunal 

ch order of transfer. In this part 

in our discussion above that the 

ble post and as a matter of fact 

pur unit as q/operater Therefrom 

sferred to Allahabad on his own 

to ground and the said transfer o 

respondant no.3 and that was said 

when the same authority on the adm 

ansferred hiL to ca.npur back to hi 

vacant since long, the order has b 

fide. In the facto and circumstanc 

d hold accordingly that the conten 

1 for th4 applicant on this issue 

eat all convincing. 

it is 

aaould not or 

when a Govt. s 

nsfer is the 

of a Govt. se 

the statutory 

e rvene with s' 

21. 	 It is now also A wet'. established 

hat Tribunal 

transfer 

nd the tra-

a-transf4r 

or agair4t 

has to 

cUllir case, 

applicant is 

was posted 

the year 

Quest on 

er was also 

be quite 

inistrative 

post which 

en challazle, 

s, we are 

ion of th 

Des not a 

TD T 



24. 

O.A.'s (0.A. 

Lem r (A). 

-13- 

On the ,round of hardship 

receipt of the order of t 

was procured on the same 

in order to void the Iran 

renorted and the allegations of malafide being v 
e ' • 

eral in nat 	have not be substantiated. 

22. In that view of the matter, we hold, 

conspectus o facts and ci umstances, that the a 

failed to prove and establ h that the impugned o 

law that mala 

r facts and 

Who so allege 

doubt pleaded 

de and stated 

rsonally on t 

e impugned o 

draw inferen 

the pleadi 

foundation o 

insinuations 

ble and no re 

de has to be proved a 

onus of proving the 

it. In the instant ca 

t the impugned orde 

hat because the 'scat 

respondants 3 so he 

r of transfer against 

of malafide on such 

Inference of malaf id 

facts pleaded and es 

and vague allegations. when post 

resentation against th= transfer 

s made and, on the c• trary, on 

sfer, sickness on med cal ground 

it EiveF 'IF an imp esion that 

er, the applicant got a sickness 

e and gen- 

him. Courts 

pset-diitt 

must be 

blished and 

a fact 

ame lies 

e, the Appl- 

of trensf- 

s QUO' order 

in the 

plicant hl-

er of tr,- 

annoyed 

principle of 

like any oth 

on the party 

icant has no 

er was malaf 

was served 

and passed 

of law canno 

statements i 

based on fi 

not merely o 

is trnsferr- 

sfer dated 5.4.9a, (Annext 
	

A-9) was malafide an• col oura- 

of powers by e respondants. 7e further hold 

ed order of ransfer was on the 617round of 

ble exercise 

that the impl 

inistrative exigency. 

23. 	 The result, 

has got no merit and the s 

circumstance there would 

For the f 

,,To.116/97 and 

erefore, is that this 

le is hereby dismissed 

be no costs. 

regoing reasons, both 

576/93) are dismissed 

A112h bA: 

Member (J) 
/3.-9-199 

application 

But in the 

ese two 

ithout cost 


